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9i=_|=iciz or me P,RirNWCll?A_L_DJ5TRiCT a sessions JUDGE_ (HQQ): oetm
. ~ -- S/QB ‘
No_ -S 0 alb /Genl./Mg;/Circulation/2024 Dated, Delhi then g

Forwarded a copy of Notification No. F.11/17/2024/HP-ll/2201-1 to 2239 dated

04/09/2024, received vide ofiice bearing diary No. 1860/B dated O6/O9/2024, from Sh. Yash Pal,
Dy. Secretaryil-iome-I), Governemnt of NCT of Delhi, (Home Police-I/Establishment Department),

5"‘ Level, C-Wing, Delhi Secretariat, l.P. Estate, New Delhi (Copy of the Notification/Order -

enclosed), to be circulated for information to :-
. . ~ ‘ ‘

i 1. All the Ld. Principal District & Sessions Judges, Delhi/New Delhi (except Central-
'Dlstrict). ' _ - .

2. The Principal Judge, Family Courts (HO.s), Dwarka courts, Delhi.
whe Ld. Judicial Officers posted in CentraifDistrict, Tis Hazari Courts Delhi. .

he Chairman, Website Committee, Tis Hazari Courts, Delhi With the request to
upload the same on the Website of Delhi District Courts as per rule. -

5. Dealing official for uploading the same on'Centralized Website-through LAYERS as
per rules.

- 6. P.S. to Ld. Principal District & Sessions Judges (HQs), Deihifor information.

I .,.

V

D BEDI)
Officer in-Charge, General Branch, (C),

District Judge, (Commercial Court), -
- Tis Hazari Courts Delhi,

Enci. As above
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rro _BE.,PUB.LI,_S__I—I_EI) 1N THE. DELHI ogzpne EXTRA oaniimav BART-Iv)
Government of National Capital Territory of Delhi

(HOME POLICE-I/ESTABLISHMENT DEPARTMENT) '
5“ Level, ‘C’ Wing, Delhi Secretariat, LP. Estate, New Delhi.

F. No. 11 /17/2024/HP-II/2204 to 2239 Dated: 04/09/2024
' ~ .ORDER ‘

In exercise of powers conferred under sub-section (1) of
section 176 of Bharatiya Nagarik Suraksha Sanhita, 2023, read
with the Ministry of Home Affairs, Govt. of India’s Notification No.
s.o. 2506(E), dated 28th June, 2024 (F. No. U-11030/3/2024—UTL),
Hon’b1e_ Lt. Governor, Delhi is pleased to direct that
notwithstanding anything contained "in any Rules or Instructions,
the Officer-in-Charge of a Police Station under the said provision of
the Bharatiya Nagarik Suraksha Sanhita,~ 2023 is empowered to
depute any subordinate officer to investigate cases as mentioned
below:

Inspectoi-s:To investigate all cases under Bharatiya Nyaya
Sanhita, 2023 and Local 8a Special Law unless anything
contrary is specified in such local or special laws or the power
of investigation in such local or special laws is conferred
upon any police officer of specified rank.

1.

Sub-Inspectors/Assistant Sub-Inspectors: To investigate all
cases under Bharatiya Nyaya Sanhita, 2023 and Local 8:.
Special Laws except Murder’ under section 103(1) BNS,
unless anything contrary is specified in such local or special
laws or the power of investigation in such local or special
laws is conferred upon any police officer of specified rank.

2.

3. I-‘lead. Constables: To ' investigate all cases under Bharatiya
Nyaya Sanhita, 2023. and Local 8:; Special" Laws which have
the maximum prescribed punishment of upto seven (7) years,
unless anything contrary is specified in such local or special
laws or the power of _ investigation in such local or special
laws is conferred upon any police officer of specified rank. ‘

4. Constable with Graduate degree and 10 years of regular
service and having passed a training in investigation as
prescribed by the, Commissioner of Police, Delhi: To
investigate all cases under Bharatiya Nyaya Sanhita, 2023

. and .Local 85 Special Laws which have the maximum
prescribed punishment of upto three (3) years, unless
anything contrary is specified in such local or special laws or.
the power "of investigation in such local .or special laws is
conferred upon any police officer of specified rank.
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-- The afore-mentioned officers shall have the power to carry out
r » investigation, including making entries in the Daily Diary, writing

case diaries and case files, drafting final reports, effecting arrests,
seizures, submit progress as well as appearance in Courts and
carrying -out all other functions as required for investigation and
trial of casesunder the Bharatiya Nagarik Suraksha Sanhita, 2023.

By order and in the name of
The Lt. Governor of the National Capital Territory of Delhi,

: he
griiisi-1 PAL)DEPUTY SECRETARY (HOME-I)

oovr. OF NCT or DELHI.
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F N0 11_/17/2024/HP-II/2204 to 2239 Dated: Q4/O9/2024

my 111%
Registrar General, Supreme Court of India, Ne lfifi

Copy forwarded to‘ the following for inforrnation and __
necess " action: - ' '

Registrar General, High Court of Delhi, New \
Principal District Ba Session Judge (HQ) I-I
Court complex, Delhi ’ ajfiilfl SEP 2“ $1
Secretary, Govt. of India, Ministry of Home airs,
New Delhi. '* v13=fi-5,,-ix ,_
Secretary, Govt. of India, Ministry of Law, Justice"‘~" -.:_____.-
Legal Affairs, Shastri Bhawan, New Delhi. , ,_ _ _ _
Director, Intelligence Bureau, Govt. of India, North
Block, New Delhi.
Director, Central Bureau of Investigation, CGO
Complex, Lodhi Road, New Delhi.
Director, NCRB, Govt. of India, Ministry of Home
Affairs, East Block-I, R.K Puram, New Delhi.
Additional Secretary [UT], Govt. of India, Ministry of
Home Affairs, North Block, New Delhi.
The Principal Secretary of Lt. Governor, Delhi.
The Divisional Commissioner, GNCT, Delhi, 5, Sham
Nath I\_/larg, Delhi.
The Principal Secretary, Law 8:. Judicial, GNCT, Delhi.
The Commissioner of Police, Delhi Police
Headquarters, Jai Singh Road, New Delhi.
DSD to Chief Secretary, GNCT, Delhi.
The Supdt. (GA-D C0rd..), GNCT of Delhi.
Guard file. -

%/w
(YASH PAL)

DY. SECRETARY[HOME-1)
eovr. or NCT or DELHI
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Q ITQBE PUBLI$I"1EI2 IN DELHi,,CiAZETTE EXTRB. QRDINARY PART—I\/'1
\ _ Government of National Capitalljerritory of Delhi

(HOME POLICE-I/ESTABLISHMENT DEPARTMENT) '
I 551 Level, ‘C’ Wing, Delhi Secretariat, I.P. Estate, New Delhi.

F. No. 1/ 1 /2024/HP-I/224 1 to 2256 Dated: 04/09/2024
- NOTIFICATION ~ ‘ .,

In exercise of powers conferred under subsection (3) of
- section 218 of the Bharatiya. Nagarik Suraksha Sanhita, 2023, read

with the Ministry of Home Affairs, Govt. of Indi_a’s Notification No.
S.0. 2506(E), dated 28m June, 2024, the Horfble Lt. Governor,
Delhi is hereby pleased to direct that the provisions of sub—section
(2) of Section 218 of BNSS, 2023 shall apply to serving police
officials of all ranks of Delhi Police force charged with the
maintenance of public order.

By order‘ and in the name of
The Lt. Governor of the National Capital. Territory of Delhi,

. _ (YASH PAL)
DEPUTY sacasmav (HOME-I]

eovr. or NOT or DELHI.
I

/
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F No 1/ 1/2024/HP-I/2241 to 2256 _Dated: O4/O9/2024

Copy forwarded to the following for information and
necessary action:

Registrar General, Supreme Court of India, New Delhi.
Registrar General, High Court of Dell-ii, New Delhi.
Principal District Br» Session Judge (HQ), Tis Hazari
Court complex, Delhi . "
Secretary, Govt. of India, Ministry of Home Affairs,
New Delhi. "
Secretary, Govt. of India, Ministry. of Law, Justice 8a
Legal Affairs, Shastri Bhawan, New Delhi.
Director, Intelligence Bureau, Govt. of India, North
Block, New Delhi.
Director, Central Bureau of Investigation, CGO
Complex, Lodhi Road, New Delhi. _ ~_
Director, NCRB, Govt. of India, Ministry of Home
Affairs, East Block—I, R.K Puram, New Delhi.
Additional Secretary (UT), Govt. of India, Ministry of
Home Affairs, North Block, New Delhi.
The Principal Secretary of Lt. Governor, Delhi.
The Divisional Commissioner, GNCT, Delhi, 5, Sham
Nath Marg, Delhi.
The Principal Secretary, Law 8s Judicial, GNCT, Delhi.
The Commissioner of Police, Delhi Police
Headquarters, Jai Singh Road, New Delhi.
OSD to Chief Secretary, GNCT, Delhi.
The Supdt. (GAD Cord.) , GNCT of Delhi.
Guard file. i

(YASH PAL)
DY. SECRE'l‘ARY(HOME-I)
covr. or NCT OF DELHI
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